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Hoii'ble Shri R.K.Ahooja, Neinber(A}

New Delhi, this 23th day of August, 1937

1. Siirender Singh

s/o Shri Kundan Singh Gadaria
L'/o village Kangan Keri
P.C.Kangan Heri
New Dellii.

2-. aaiii Avtav Singh
s/o Shri Ram Pal ,Singh
resident of Ihurnerits Jhuggi Mo. 32
Dalhiiusie Road

Tyagraj Marg
Nee Delhi-11.

3. K a u e s ii G h a n rl

s/o Shri Roshan Sing'h
*  r/o 4 o 6 4; G a 1 i Fs s w an

Balimarals

Delhi - 6,

4. Chanderseri Singh
s/o Shri Khachero Singh
r/o Village Saciu Pnra, P.O. Munda. Khedi
Distt. Mora.dabad, UP.

5. Suraj Pal
s/o Shri Gang a Raia
r/o H. No. 540; Near Dharamsliala
Village Maiijirjr
Shahdra

Delhi.

6. Hera Raj Singh
s/o Sht;i Ram Pal Singh
r/o Village Valla Khedi, P.O.
Raja Ka Tagpur, Distt. Bijiia.ur

♦  U.F:

7. Altai Ali

s/o Shri Shohiii Ali

r/o H. Mo. 155, Natlin Chiowk
Jagatpuri

Shahdra

New Delhi.

S. Raj Pal Singh
s/o Shri Khiib Singh
r/o n-41 C Dilshivd Ganlen

Delhi - 95.

9. Lai Singh

s/o Shri La,::]ir.iar] Singh Gadaria
c/o Sultan Singh Printing Press
Village Ghonda
Shahdra

Delhi.



10. Eoop Chand
s/o Shri Kosliia.r Sirigl'i
r/o Bata Clioivlc. Choti AAl
Palaim Village

New Delhi.

11. Santar Pal

s/o Shri Jawar Singh
r/o House No.441, B Block
Meera Bag'h, Pashim Vihar
New Delhi. • • • Applicants.

(By Shr i A. K. Bliardwa j , Advocate)

Vs.

1. Union of India through
The Secretary

Ministry of Telecommunication
Sanchar Bhawan

New Delhi.

2. The District Manager
Telecommunication

• Moradabad

Uttar Pra,desh. • • • Respondents

(BY Shri V. S. R. Krishria, Advocate)

ORDER (Oral)

It appears that the applicants have made a

representation, A-1 to Respondent No. 2. The learned counsel for

the respondents points out that this representation is very

sketchy and does not give any details regarding the periods

which the applicants have claimed to have worked with the

respondents.

2. With the cons«w^: of both the learned counsel, I dispose

of the application a,t the admission stage with a direction that

,  the applicants will file detailed representations to Respondent

No.2 within a period of one month from the date of receipt of a

copy of this order. On receipt of the said representations,

Respondent No.2 will consider and dispose of the samie within

three months thereafter «. aaawjvvO iVtiCo. ■

OA is disposed of accordingly. No costs.

(R».K.AHd«.
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